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Advocate for App1icant(s)..i 	 Advocate for Respondent(s)................................. 

ORDERS OF THE TRIBUNAL 

er Np111 dated 17.2200 

Heard Shri P .K.Chand, the learned 

cnse1 for the appliôant. By filing this O.A 

the applicant discloses that he is ficinj a 

disciplinary proceeding$ initiated by the 

Respondents against him for alleged sub-leting 

of Govt, cjarterS allotted to him at his 

duty station at aittack • Fran the averment 

made in the application as also the subnission 
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made by the learned counsel for the 

applicant, t it appears that the disciplinary 

proceedings are still going on and it is too 

premathre for us to intervene in the matter 

and to pass any order as prayed for by the 

applicant in this O.A. However, we hope and  

trust that any action the disciplinary 
'z 

an thority will take s hi id only af ter f oil Ow ir*j 

the due procedure of law in this regard. 

1ith the abocre observation, we 

dispose of this .O.A. at the stage of adniission 

itself. No costs. 

Send copies of this order, alorj with 

copies of the 0 .A,to Respondents. 

A free copy of this order be handed 

over to the learned counsel ior the applicant. 
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